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TAMIL NADU LEGISLATIVE ASSEMBLY
TENTH ASSEMBLY - SEVENTH SESSION

RESUME OF BUSINESS TRANSACTED DURING
SESSION HELD FROM 16th MARCH 1994 TO 5th MAY 1994

I. SUMMONS

Summons for the Seventh Session of the Tenth Tamil Nadu Legislative Assembly
were issued to Members on the 22nd February, 1994 in D.O. Letter No. 3159/91-1, TNLAS
(B-1), Date: 22.2.1994.

Il. DURATION OF THE MEETING

The Seventh Session of the Tamil Nadu Legislative Assembly commenced on the
16th March, 1994 and adjourned sine-die on the 5th May, 1994.

1. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly met for 34 days during the period from the
16th March, 1994 to 5th May, 1994 on the following dates:--

16th March, 1994, 17th March 1994, 18th March 1994, 19th March 1994, 21st March
1994, 22nd March 1994, 23rd March 1994, 25th March 1994, 28th March 1994, 29th March
1994, 30th March 1994, 31st March 1994, 4th April, 1994, 5th April 1994, 6th April, 1994,
7th April, 1994, 8th April, 1994, 11th April, 1994, 13th April, 1994, 18th April, 1994, 19th
April, 1994, 20th April, 1994, 21st April, 1994, 22nd April, 1994, 25th April, 1994, 26th
April, 1994, 27th April, 1994, 28th April, 1994, 29th April, 1994, 30th April, 1994, 2nd May,
1994, 3rd May, 1994, 4th May, 1994 and 5th May, 1994.

It also met in the evening for 9 days on the following dates:--

8th April, 1994, 19th April, 1994, 20th April, 1994, 25th April, 1994, 26th April,
1994, 27th April, 1994, 28th April, 1994, 29th April, 1994 and 30th April, 1994.

In terms of hours, it sat for 181 hours and 4 minutes.

IV. PROROGATION

The Seventh Session of the Tenth Tamil Nadu Legislative Assembly was prorogued
with effect from the 4th June, 1994 vide S.O. Ms. No. 116, Legislative Assembly Secretariat,
dated the 6th June, 1994.



Nine obituary references were made in the Assembly on the demise of the following former Members of the Assembly on the dates noted

against each:--

V. OBITUARY REFERENCES.

Serial Name Constituency Period in Date of Date on
Number (2) which served demise which
as Member reference
made in the
House
1) (3) (4) (5) (6)
1. Thiru K. Shanmugam Virudhunagar 1953 t0 1957  22nd October, 17th March,
1993. 1994
2. Thiru K. Bokkai Gowder Nilgiris General, 1946 to 1951 9th January, Do
Rural 1994
3. Thiru C.T. Chidambaram Karaikudi 1971t0 1976  16th January, Do
198010 1984 1994
4. Thiru M. Sundararajan Virudhunagar 1977 t0 1980  30th January, Do

1980 to 1984

1994




Serial Name Constituency Period in which Date of Date on
Number served as demise which
Member reference
made in the
1) House
) (©) (4) ©) (6)
5. Thiru T.D. Muthukumaraswamy Tirukoilur 1952-1957 9th Do
Naidu General 1957-1961 February,1994
(Lok Sabha)
6. Thiru C. M. Ambikapathy Tiruvarur(SC) 1962 to 1967 15th  March, 22nd March,
1994 1994
7. Thiru A.J. Arunachalam Gudiyatham 1950 to 1952 9th March  4th April,
General, Rural 1952 to 1954 1994 1994
1956 to 1962
(Council)
8.. Thiru S. Muthulingam Vandavasi(SC) 1962 to 1967 Do 5th April,
1967 to 1971 1994
9. Thiru P.M. Munisamy Gounder Krishnagiri 1957 to 1962 T7th April  13th April,
1967 to 1971 1994 1994

All Members stood in silence for two minutes as a mark of respect to the deceased.



V1. CONDOLENCE RESOLUTION

On the 17th March 1994, Hon. Thiru R. Muthiah, Speaker Placed the following
condolence Resolution before the House:--

"s1epdl  wreeuf eremeyd, &rEpS  CQuflweuf eTemeyd, LIFWLTFSTRWNT  6remeyLd
Swssliul(h CQsleis gaHwursts vermad SmsULLO wbhs &sTerdl sTwCamg HLrdud
Smetdm FHHTCssCrndly Freveudl smsyrEmiw eveurdlser swg 100-eug cuwdléd 811994
Sy HsE el ps Gl @illurs  sllpssdn@n.  Curgieurs QBHus  FenenTs
saTLGSDGW, oedlar v UGHWamE@EL Gu@pmh  Fwrd  elsEh  Celdum@ib.
SleUfEeT gl eumppreated s Ugsg cubs ereflenowd, geny, eraflCuny, 2 wFnCHTy,
sTpHCHMT  eramm  ereuells  LM@EUTIHWL Qe eSS STLL ESMETD Y S5
A FTaudss  seaaowd  er@Garrraud  Curhll  urpm iUl L eneuwn@Lb. ST eh&)
LLSHSmHE — meTUTOSFHS o Semary  auPlepCamile @Il H  Snliunss
SMSULHLD FHRISTTESTIIWNTS aUTDHE DEPDHSEUT <Y eUMT.

angel &b, Houd, SO < rmiEs, oppeury prueTrFSeflen LiSanpl LTS,
BHABHEmer cuerissen, sOPsCLREGDL LGy HHsCanlose LaDDSEE SmLLaiae
Qelige, OCem&amsg. ANoSlysgmymy  UMsL, &bLU  Guromueed,  SEUureneu-
HmQeuburency  Curern  srefwmigeamer w&safladCw  LFlLgD, Hons maHsEEs@GD B
Curgenenr,  Ceueremd, Lwed Gumerp  sFowmsefley o868 Lflge, uemerLw  SOID
SNEGTHERSGL UMM L al$50, Brsevely sema@iser Gumeann sUOPssHHCs o flu same
cpueanisener Qseamrelssd, Cassw @EmenLLULTL®L U6TidSsSH, masgill Wflelernsewn
ufle] sram9sse e oeurg openbal umilseafe @O Ssssmaun@Lb.

Cogib, BrH &SHITD DepLeusD@ 8 euprdwg, srCar sl deamr ssrmenL
Sjaniibsg. eursldamamaw  Ceaumsg oL burdldars Smvarhsamers  Celelssma
Curetpency jeumHenL il Si(HerbFwdseale GHNUILSsEasameun@hd. @wuid (WPad Gwifleuany
Afibg, urbg SHLsGL L ST Briger LU UGSHselaid G fhg urg wrssHerurss
S6l  EHNULLETSNS Hennsgd Oaram® wwésamer o ffeaudlss seew Coum  ehs
o afs Qumpbsmss@GL Qdorg urorEsmun euiseEpsCs wLLEWL 2 fssrer seafls
SpliLr@L.

Sjeumanw QL) o els 2 wasdh@ FHOFUW Quers geamr@h. searg 100-eug
auwSleid ward gemrrg Curgis CsrarLmdl, o fsmer cupmdug CuIHMISHEGTLSTELD.
seenern  FHIHSFH  eTeuemmer  Geuant(HOwenm  eS@WLLAW  GeueflBrlLcuFsameTu|d  SETLTE
miss W& apmdlu Qumb  SoliLs@flurmss SHepbstisdr.  @Qeleurprer  LisLpHETiw
anepsl rpefleuy Seuiser s LB GSHSFH Q@Hss FLemml Cureme o LbHhs
seumewwd, WGhs eamsssSmsyd CararauCsrlh, QUluflweueny \GOflbg  cumbBEID
SeSsll QUIBLSHERSGL. eufured UPmS Caram® waflwurhilu CUIETUFSERSGL S
<0ps Qrasome @UCurame Csflelissis CQsrardpg”.

The above Resolution was adopted nem con. and the House stood in silence for two
minutes as a mark of respect to the deceased.



VIl. GOVERNOR'S ADDRESS AND MOTION OF THANKS THEREUPON.

Dr. M. Channa Reddy, Governor of Tamil Nadu addressed the members of the Tamil
Nadu Legislative Assembly assembled in the Legislative Assembly Chamber, Madras, at
10.00. a.m. on Wednesday, the 16th March, 1994.

Tamil Thai Vazhthu was played at the commencement and National Anthem was
played at the end of the Governor's Address.

The Motion of Thanks to the Governor's Address was moved by Thiru V.K.
Chinnasamy and seconded by Thiru K.P. Munusamy on the 17th March, 1994.

The discussion on the Motion of Thanks took place in the Assembly for four days,
viz., 17th March 1994, 18th March 1994, 19th March, 1994 and 21st March 1994, Twenty-
one Members took part in the discussion. The Hon. Chief Minister replied to the debate on
the 21st March, 1994 and 22nd March, 1994.

29 Amendments to the Motions of Thanks were received, out of which 19 were
admitted and rest of the amendments were disallowed. Thiru M. Sundaradoss moved the
amendments standing in his name which were seconded by Thiru S. Daniel Raj, Thiru. V.K.
Lakshmanan moved the amendments standing in his name which were seconded by Thiru
K.R. Ramasamy and Thiru H.M. Raju moved the amendments standing in his name which
were seconded by Thiru B. Ranganathan on the 19th March, 1994. At the end of the
discussion on the Motion of Thanks the amendments moved by Thiru V.K. Lakshmanan and
Thiru H.M. Raju were deemed to have been withdrawn as the members were not present at
the time of voting. The amendments moved by Thiru M. Sundaradoss were also deemed to
have been withdrawn as the member did not press it. Thereafter, the original Motion of
Thanks to the Governor's Address was adopted by the House on the 22nd March, 1994.

VIll. PANEL OF CHAIRMEN

On the 17th March, 1994, Hon. Speaker announced in the House the following Panel
of Chairmen for the Seventh Session of the Tenth Tamil Nadu Legislative Assembly:--

1. Thiru V.K. Chinnasamy

2. Thiru K. Munivenkatappan

3. Selvi L. Sulochana

4. Thirumathi Zeenath Sheriffudeen
5. Thiru V. Thambusamy

6. Thiru S.V. Shanmugam

IX. QUESTIONS

540 Starred Questions and One Short Notice Question were answered on the Floor
of the House. Answers to 1500 Unstarred Questions were also placed on the Table of the
House.



X. STATEMENT MADE BY MINISTERS UNDER RULE 110 OF THE TAMIL
NADU LEGISLATIVE ASSEMBLY RULES.

During the period under Review, eight statements were made under rule 110 of the
Tamil Nadu Legislative Assembly Rules on the following Matters of public importance:--

Serial Date Statement made by Subject:
No.
1) ) (©) (4)
1. 17th March, Hon.Dr. J. Jayalalitha, Removal of Sri Rama Anjaneya Temple
1994 Chief Minister and a mosque on the Highway at
Chromepet.
2. 25th March, Do Death of woman in police custody in
1994 Muthandikuppam Police Station, South

Arcot-Vallalar District.

3. 29th March, Hon.Thiru Ku. Pa. Fixation of higher price to the farmers

1994 Krishnan, Minister for for sugarcane supplied to Seven Co-
Agriculture Operative Sugar Mills during 1993-94.
4. 31st March, Hon. Prof. K. Closure of Schools having a strength
1994 Ponnusamy, Minister for less than 50 students.
Education
5. 6th April, Hon. Dr. J. Jayalalitha, Exemption of the buildings belonging to
1994 Chief Minister the educational institutions in Tamil

Nadu from Property Tax.

6. 29th April, Do The message conveyed to the
1994 Government of India regarding the
necessity to continue the Coastal Guard

Divisions in the costal areas of Tamil

Nadu.
7. 2nd May, Hon. Thiru M. Agreement arrived between the
1994 Chinnasamy, Minister for Management and the labourers of Sugar
Industries Mills.

8. 3rd May, Hon. Dr. J. Jayalalitha, Sanction of D.A. to the State
1994 Chief Minister Government Employees with effect
from 1-1-1994.

XI. STATEMENT MADE BY MINISTER UNDER RULE 111 OF TAMIL NADU
LEGISLATIVE ASSEMBLY RULES

During the period under review only one statement was made under Rule 111 of the
Tamil Nadu Legislative Assembly Rules by Hon. Thiru Raama Veerppan, Minister for Food



on 5th April, 1994 correcting his statement made by him on the floor of the House on the 4th
April, 1994, while replying to the discussion on Demand No.34-Civil Supplies.

XI1. ADJOURNMENT MOTION
Only one notice of motion for adjournment of business of the House was brought

before the House and Hon. Speaker withheld his consent to raise the same after hearing both
the Member and the Hon. Minister Concerned.

Date Name of Members Subject
1) ) ®3)
11th Thiruvalargal S.R. Balasubramaniyan Incident of robbery on 10-4-1994 at
April, (Leader of Opposition), Dr. D. Noohiam on Tiruchy-Salem
1994 Kumaradas, C. Gnanasekaran, Highway.

Elamvazhuthi, V. Thambusamy and G.
Palanisamy




XI. CALLING ATTENTION STATEMENTS

48 Calling Attention Statements were made on the floor of the House by the Hon. Ministers on the following matters of urgent public
importance:--

SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made.

) ) (©) (4) ()

1 25th March, 1994 Thiru V.P. Chandrasekar Hon. Minister for Public Non-release of water to the 1 Zone of
Works Parambikulam-Aliyar Project affecting

cultivation in the ayacut area covered by it

2 Do Thiru R.Singaram Hon. Minister for Milk The dilapidated condition of the veterinary

and Dairy Development dispensary  buildings at Peravoorani and

Perumagaloor.

3. 28th March, 1994  Thiru C.Ramaswami Hon. Minister for Stoppage of bus service between Moolakkadu
Transport and Serappattu in Sankarapuram Constituency for
the past one year and eight months.

4 Do Thiru R. Thangaraju Hon. Minister for Public Non-repairing of Ariyalur Sendurai Road in
Works Andimadam Constituency which was damaged
due to floods.
5 29th March, Thiruvalargal Mohamed Asif, o, Mminister for Health ~ The need to renovate the mortuary at Royapettah,
1994, S.Jayakumar Chief Government, Government Hospital, Madras.

Whip and Dr.M.P.Sekar.




SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made.
(5)
1) ) ®) (4)
6  30th March, 1994 Thiru K.Thavasi Hon. Minister for Labour,  Death of 6 persons in an accident in the Rajasree
Sugar Mills, Vaigai dam in Andipatti
Constituency, Periakulam Taluk, Madurai District
on the 8th March 1994
7 31st March,1994  Thiru. G.Palanisamy, Hon. Minister for Labour, =~ Non-Payment of salary to 363 workers of the
Steel Rolling Mills in Nagapattinam Quaid-e-
Milleth District.
8 Do Thiru T. Moorthy Hon. Minister for Public Hardship experienced by the fishermen in
Works docking their boats due to damages in the check
wall in the Pazhaiyaru fishing harbour in Sirkali
Constituency.
9  4th April . 1994 Thiru R.MurugaihPandian Hon. Minister for Public The need to clear the sand accumulated in
Works Ramanadbhi Dam in Ambasamudram
Constituency due to the recent flood.
10 Do Dr. S.Sudararaj Hon. Minister for Public The need to provide as speed breaker on NH-49

Works

at five point Road in Paramakudi Town limits in
view of frequent accidents.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made
@) ) (©) (4) ()
11 5th April ,1994 Dr. (Tmt) S.Manimegalai on Hon. Minister for Situation arising out of the continuous agitation in
behalf of Tmt. K.Maria-Mul- Handlooms and Textiles Karur and its surrounding in Tiruchirappalli
Aasia District.
12 Do Thiruvalargal N.R.Rajendran Hon Minister for Adi Tense situation prevailing due to the mysterious
S.Arumugam and Dravidar Welfare. death of a student in Government Nandanar
C.K.Thamizharasan Students Hostel, Chidambaram.
13 6th April 1994. Thiruvalargal K.Thavasi Hon. Minister for Grant of relief to Betal-vine cultivation affected
and M.Periyaveeran Agriculture by the floods in 1. Jayamangalam,
Melamangalam and Vadugappatti Village in
Andipatti Constituency; and 2. Periakulam,
Thamaraikulam and Chinnarpatti Villages in
Periakulam Constituency.
14 6th April, 1994 Thiru M. Sudaradoss Hon. Minister for Extending "Thyagi" Pension to all those who had
Education. participated in the agitation in 1956 for separation
of Kanyakumari District from Kerala State.
15  7th April, 1994, Tmt. K. Maria-Mul - Aasia. Hon. Minister for Public Non-release of water from Kudaganaru this

Works.

affecting the Crops and coconut Plantation in
Kudaganaru ayacut area in Aravakurichi
Constituency.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made.
1) ) (©) (4) ()
16 Do. Thiruvalargal Hon. Minister for Labour.  Introduction of the scale system for weighing
C.Swaminathan groundnut and rice in all the mills in Pudukottai
S.Shanmuganathan District.

and C. Kulandaivelu.

17  8th April, 1994 Thiru. K. Selvaraj Hon. Minister for Handing over the Coimbatore Ukkadam bus stand
Transport. to the Coimbatore Corporation in order to
undertake immediate repair works as it was in a

very bad condition.

18 Do. Thiru.R. Murugaiahpandian. Hon. Minister for Public Non-opening of bridge built across the
Works. Thamiraparani River in Vikramasingapuram in
Ambasamudram Constituency for the use of the

general public.

19 11th April, 1994  Hon. Thiru S. Gandhirajan, Hon. Minister for Non-implementation of the Government's
Deputy Speaker and Education. decision to shift the Mother Therasa University

Thiru M. Periyaveeran. from Madras to Kodaikanal.
20  13th April, 1994  Dr. K. Gopal Hon. Minister for Public Use of water let out for irrigation consequent on
Works. the regulator being damaged at Ambal Village

across Arasalaru in the Sub-division of Executive
Engineer, Nannilam.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made. (3)
1) ) (4) ()
21. 18th April, 1994  Tmt. Zeenath Sherifudeen on Hon. Minister for Public Dilapidated condition of the bridge on the
behalf of Thiru R. Singaram. Works. Kallanai Channel across Edayathi Highway in
Peravoorani Constituency.
22. Do. Thiru T. Vediyappan Hon. Minister for Milk and Non-Commissioning of a Milk Chilling plant at
Dairy Development. Polur in Thiruvannamalai Sambuvarayar District
despite having been recommended by the District
Development Council.
23. 19th April, 1994  Thiru K.K. Chinnappan Hon. Minister for Revenue. Compulsory collection of Tax by officials from
the people of flood affected areas in spite of
Government announcement providing relief
measures such as waiver of land and water tax
and conversion of co-operative loans as long term
loans to the people of Udayarpalayam Taluk.
24. 19th April, 1994  Thiru O.S. Amarnath Hon. Minister for Public Hardship experienced by the public in Madurai
Works. City due to power fluctuation resulting in
frequent power cuts.
25.  20th April, 1994  Thiru T. Veliah Hon. Minister for Discontinuance of operation of Kattabomman
Transport. Transport Corporation Bus plying from

Highground to Vallabankottai and Narayana
Ammalpuram in Tirunelveli Constituency.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made. 3)
1) ) (4) ()
26. 20th April 1994 Thiru K. Selvaraj Hon. Minister for Housing Dilapidated condition of several Housing Board
and Urban Development. flats in Selvapuram of Kempatti Colony in
Coimbatore.
27. 21st April 1994  Thiru T.K. Radhadrishnan and Hon. Minister for Health. Non-functioning of the operation theatre in the
Dr. M. Kalirajan. Government Hospital, Thirumangalam Taluk.
28. Do. Thiruvalargal G. Palanisamy and Hon. Minister for Shooting of fisherman by one Arumugam,
S. Thirunavukkarasu. Backward Classes and belonging to Kottaipattinam in Pudukkottai
Fisheries. District by the Srilanka Navy.
29. 22nd April 1994  Thiru K. Selvaraj Hon. Minister for Public The need to renovate the Periyanaicken Palayam
Works. Bridge, Mathampalayam  Bridge and Pilichi
Bridge Mettupalayam Road, in the Coimbatore
District.
30. 22nd April 1994  Thiru A. Papa Sundaram. Hon. Minister for Local Non-construction of Bus Stand in Kaulithalai
Administration. Town Panchayat for a long time.
31. 26th April 1994 Thiru O.S. Amarnath Hon. Minister for Health. Non functioning of "C.T. Scan" at the Rajaji

Government Hospital in Madurai.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made.
@) ) (©) (4) ()
32. Do. Thiruvalargal ~ V.Thambusamy Hon. Minister for Agitation by the Headmasters of High Schools
and G. Palanisamy Education. and Higher Secondary Schools in Tamil Nadu
from 28th March 1994 in front of the
Directorate of School Education, demanding
enhancement of pay and other concession.
33.  27th April 1994 Thiru K. Selvaraj Hon. Minister for Housing The need to repair the houses of the sanitary
and Urban Development. Workers in Ukkadam area of Coimbatore District.
34. Do. Thiru S. Shanmuganathan. Hon. Minister for The hardship experienced by the students due to
Education. the inadequate building facilities available in the
Government High School in the Vettanviduthi of
Alangudi Constituency.
35.  28th April 1994 Thiru T.K. Radhakrishnan and Hon. Minister for Revenue. Non payment of compensation to the family
Dr. M. Karuppuswamy. members died in the land slide in Coonoor.
36. 28th April 1994  Thiru G. Palanisamy Hon. Minister for Local Construction of a new building for the Kurumbal

Administration.

High school in Thiruthuraipoondi panchayat
Union of Nagapattinam Quaid-e-Milleth district
as the school is functioning in thatched huts.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made. 3)
1) ) (4) ()
37. 29th April 1994  Dr. A. Sridharan Hon. Minister for Forests. ~ Termination of the services of temporary workers
employed in the Tamil Nadu Tea Plantation
Corporation (TANTEA) at Valparai.
38.  29th April 1994 Thiru C. Gnanasekaran. Hon. Non provision of drinking water, Laboratory and
Minister for Education. Class room facilities in the Dhanabagyam
Krishnasamy College for women in Vellore even
after the taken over of the college temporarily by
the Government.
39. 30th April 1994 Thiru K. Kandasamy Hon. Minister for Public being affected by various diseases due to
Industries. the flow of the effluent of Sago Industry in
Thalaivasal area into Vasishta river and that of
Thammampatti area into Sweda river in Salem
District.
40. Do. Thiru . O.S. Amarnath Hon. Minister for Pollution of the environment by the effluent and
Industries. smoke from T.V.S. Rubber factory in Madurai
District.
41. 2nd May 1994 Thiru R. Murugaiahpandian. Hon. Minister for Public Reconstruction of the Mundanthurai bridge in

Works.

Ambasamudram  Constituency washed away
completely by the floods last year.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made. 3)
1) ) (4) ()
42. Do. Thiru S. Andi Thevar Hon. Minister for Non inclusion of Kallar, Maravar and
Backward Classes and Agamudaiyar communities in the list of
Fisheries. Backward Classes in accordance with the Mandal
Commission recommendations.
43. 3rd May 1994 Thirumathi K. Maria-Mul-Aasia Hon. Minister for Finance.  Unlawful sale of "Single digit" raffle tickets in
and Thiru K. Selvaraj Hosur in Dharmapuri District and in certain other
areas in Tamil Nadu.
44. Do. Thiru M. Polur Varadhan on Hon. Minister for Adi- Tense situation prevailing in Veyyalur Village,
behalf of Thiru S. Alagiri. Dravidar Welfare. Chidambaram Taluk, South Arcot Vallalar
District due to some problem in the road leading
to the burial ground of Adi Dravidars.
45.  4th May 1994 Thiru R. Appu Nadesan. Hon. Minister for Local Supply of drinking water once in eight days from
Administration. the Mukkoodal reservoir to Nagercoil Municipal
areas in Kanniyakumari District.
46. Do. Thiru K. P. Raju Hon. Minister for Adi- The dilapidated condition of the houses
Dravidar. constructed by “THADCQO™ at Nagarajapuram in

Perur Constituency, Coimbatore District.
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SI.  Date on which the Name of the member who called Minister who made the Subject
NO. statement was the attention of the Minister statement
made. 3)
1) ) (4) ()
47. 5th May 1994 Thirumathi J. Logambal. Hon. Minister for Health. The situation arising out of non-opening of

Primary Health Centre till date at Kumuloor
despite sufficient land and building having been
provided and also payment made to the tune of
Rs. 10,000 in 1986.

48. Do. Thiruvalargal B. Ranganathan Hon. Minister for Public Non-laying of approach road for using
and D. Sudarsanam Works. Palavanthangal Railway subway which was
constructed at a cost of some lakhs.

Besides this, on the 5th May, 1994, Seventy-nine Call Attentions Motions on matters of urgent public importance along with statements
thereon were also laid on the Table of the House by the Hon. Ministers concerned.
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XIV LEGISLATIVE BUSINESS

During the period, 32 bills were introduced and all the 32 bills were considered and passed, The details are as follows:-

Serial Title of the Bill Date of Introduction ~ Date of Considerations
Number and passing.
Q) ) @) (4)
1. The Tamil Nadu Panchayats and Panchayat Union Councils (Appointment of 29th March 1994 31st March 1994
Special Officers) Amendment Bill, 1994 (L.A. Bill No. 6 of 1994).
2. The Tamil Nadu Appropriation Bill, 1994 (L.A. Bill No.7 of 1994) 30th March 1994 Do.
3. The Tamil Nadu Appropriation (Vote on Account) Bill, 1994 (L.A. Bill No. 8 of 31st March 1994 Do.
1994).
4. The Tamil Nadu Appropriation (No.2) Bill, 1994 (L.A. Bill No.9 of 1994). 7th April 1994 8th April 1994
5. The Tamil Nadu Panchayats Bill, 1994 (L.A. Bill No.10 of 1994). 18th April 1994 19th April 1994
6. The Tamil Nadu Co-operative Societies (Appointment of Special Officers) 19th April 1994 3rd May 1994
Amendments Bill, 1994. (L.A. Bill No.11 of 1994).
7. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Bill, 25th April 1994 4th May 1994
1994. (L.A.Bill No. 12 of 1994)
8. The Tamil Nadu Urban Land (Ceiling and Regulation) Amendment Bill, 1994. Do. Do.

(L.A.Bill No.13 of 1994)
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Serial Title of the Bill Date of Introduction Date of Considerations
Number and passing.
1) ) @) (4)
9. The Tamil Nadu Public Property (Prevention of Damage and Loss) Amendment 29th April 1994 Do.
Bill, 1994 (L.A.Bill No.14 of 1994)
10. The Provincial Small Cause Courts (Tamil Nadu Amendment) Bill, 1994 (L.A. Do. Do.
Bill No.15 of 1994)
11. The Tamil Nadu Compulsory Elementary Education Bill, 1994. (L.A. Bill No. Do. Do.
16 of 1994)
12. The Tamil Nadu Payment of Salaries (Amendment) Bill, 1994. (L.A. Bill No. 2nd May 1994 5th May 1994
17 of 1994)
13. The Tamil Nadu Payment of Salaries (Second Amendment) Bill, 1994. (L.A. Bill Do. Do.
No. 18 of 1994)
14. The Tamil Nadu Borstal Schools (Amendment) Bill, 1994 (L.A. Bill No. 19 of Do. 4th May 1994
1994)
15. The Tamil Nadu District Municipalities (Amendment) Bill, 1994 (L.A. Bill No. Do. Do.
20 of 1994)
16. The Tamil Nadu Municipal Corporation Laws (Amendment and Special Do. Do.

Provision) Bill, 1994. (L.A. Bill No. 21 of 1994)
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Serial Title of the Bill Date of Introduction ~ Date of Considerations
Number and passing.
Q) ) @) (4)
17. The Tamil Nadu Appropriation (No.3) Bill, 1994. (L.A. Bill No.22 of 1994) Do. 3rd May 1994
18. The Tiruchirappalli City Municipal Corporation Bill, 1994. (L.A. Bill No. 23 of 3rd May 1994 5th May 1994
1994)
19. The Tirunelveli City Municipal Corporation Bill, 1994 (L.A. Bill No. 24 of Do. Do.
1994)
20. The Salem City Municipal Corporation Bill, 1994 (L.A. Bill No.25 of 1994) Do. Do.
21. The Tamil Nadu Water Supply and Drainage Board (Amendment) Bill, 1994. 3rd May 1994 5th May 1994
(L.A. Bill No. 26 of 1994)
22. The Madras Metropolitan Water Supply and Sewerage  (Amendment) Bill, Do. Do.
1994. (L.A. Bill No. 27 of 1994)
23. The Tamil Nadu Municipal Laws (Amendment) Bill, 1994 (L.A. Bill No. 28 of Do. Do.
1994)
24. The Tamil Nadu Motor Vehicles Taxation (Second Amendment) Bill, 1994. 4th May 1994 Do.

(L.A. Bill No. 29 of 1994)
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Serial Title of the Bill Date of Introduction Date of Considerations
Number and passing.
@) ) Q) (4)
25. The Tamil Nadu Electricity (Taxation on Consumption) Amendment Bill, 1994 Do. Do.
(L.A. Bill No. 30 of 1994)
26. The Tamil Nadu Oil palm (Regulation of Production and Processing) Bill, 1994. Do. Do.
(L.A. Bill No.31 of 1994)
217. The Tamil Nadu General Sales Tax (Amendment) Bill, 1994. (L.A. Bill No. 32 Do. Do.
of 1994)
28. The Tamil Nadu General Sales Tax (Second Amendment) Bill, 1995. (L.A. Bill Do. Do.
No. 33 of 1994)
29. The Tamil Nadu Entertainments Tax (Amendment) Bill, 1994. (L.A. Bill No. 34 Do. Do.
of 1994).
30 The Tamil Nadu Entertainments Tax (Second Amendment) Bill, 1994. (L.A. Bill Do. Do.
No. 35 of 1994).
31 The Tamil Hindu Religious and Charitable Endowments (Third Amendment) Do. Do.
Bill, 1994. (L.A. Bill No. 36 of 1994)
32. The Tamil Nadu Hindu Religious and Charitable Endowments (Fourth Do. Do.

Amendment) Bill, 1994. (L.A. Bill No. 37 of 1994)
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XV. FINANCIAL BUSINESS

(1) The Budget for the year 1994-95 was presented to the Legislative Assembly by
Hon'ble Dr. V.R. Nedunchezhiyan, Minister for Finance on the 23rd March 1994.

The General Discussion on the Budget took place for 5 days on the following dates:-

25th March, 1994, 28th March, 1994, 29th March, 1994, 30th March, 1994 and 31st
March, 1994.

The Hon'ble Minister for Finance replied to the Debate on the 31st March, 1994.
Discussion on the Voting of Demands for Grants took place on the following dates:-

4th April 1994, 5th April 1994, 6th April 1994, 7th April 1994, 8th April 1994, 11th
April 1994, 13th April 1994, 18th April 1994, 19th April 1994, 20th April 1994, 21st April
1994, 22nd April 1994, 25th April 1994, 26th April 1994, 27th April 1994, 28th April 1994,
29th April 1994, 30th April 1994, and 2nd May 1994.

Voting on Demands for Grants lasted for 19 days from 4th April 1994 to 2nd May,
1994,

Out of 4,036 Cut Motions received 3, 253 were admitted of which only 106 were
actually moved in the House. After the discussion on the Demands were over, the Cut
Motions were either withdrawn or deemed to have been withdrawn by leave of the House.
All the 61 Demands for Grants were discussed and voted by the House. The dates on which
the Demands were moved and voted are given in the Annexure.

The Tamil Nadu Appropriation (No. 3) Bill, 1994 (L.A. Bill No. 22 of 1994) relating
to the Budget for the year 1994-95 was introduced in the Assembly on 2nd May, 1994 and
was considered and passed on the 3rd May, 1994.

(2) On 30th March, 1994, Hon'ble Minister for Finance laid on the Table of the
House, the Demands for Advance Grants (Vote on Account) for the year 1994-95. On the
31st March 1994, Hon. Minister for Finance moved the Demands for Advance Grants (Vote
on Account) for the year 1994-95, and it was put and carried and grants were made The
Appropriation Bill relating to the Advance Grants (Vote on Account) i.e. The Tamil Nadu
Appropriation (Vote on Account) Bill, 1994 (L.A. Bill No. 8 of 1994) was introduced on the
31st March 1994. The same was taken up for consideration on 31st March 1994 and passed
on the same day.

(3) On the 28th March 1994, the Hon. Minister for Finance presented to the Assembly
the Final Supplementary Statement of Expenditure for the year 1993-94. On the 30th March
1994 the demands for Grants for Final Supplementary Estimates for 1993-94 were put to vote
and carried. The Appropriation Bill relating to Final Supplementary Statement of
Expenditure for 1993-94 i.e. the Tamil Nadu Appropriation Bill, 1994 (L.A. Bill No. 7 of
1994) was introduced on the 30th March 1994. The same was taken up for consideration on
the 31st March 1994 and passed on the same day.
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(4) On the 6th April 1994, the Hon. Minister for Finance presented to the Assembly
the Demands for Grants for excess Expenditure for the year 1985-86. On the 7th April 1994
all demands for Grants were put to vote and carried without discussion.

The Appropriation Bill relating to the Demands for Grants for Excess Expenditure
i.e., the Tamil Nadu Appropriation (No. 2) Bill, 1994 (L.A. Bill No. 9 of 1994) was
introduced on the 7th April 1994. The same was considered and passed on the 8th April
1994,

XVI. GOVERNMENT RESOLUTION

On the 20th April 1994 Hon. Dr. J. Jayalalitha, Chief Minister moved the following
Resolution.

"‘QrHu  ordar o dgioon bEFsD, sBlps orflar  Couam(HCanEnsSlamThis,
5O  clPsmalilel Qusssder b Qb Priiged D  LODL WSS
srggmd CuraTnenel FaaFNEET ecuamenrd GFWSL, 1967-9 b e FLLL Lpburer
BLalgEMm&SET (BHLLE slLshear S (7/67, QeelusssdHaer @ gL LpbUTET @fF
el ereiry 1992-gpib peam® Cuo Hmser ubamersnd Bretenn Geuefui L erev.gp.
330 () erewTamieTem Feangl HHledlsamauier bleNsgieTers).

QevauheilGeneans Caring. Q5 s e 1992-gyb yar@h G rFb
udlamerard Csdl wpsd 1994 b gpeamp G wrsnd udameang Csdl euey Qe
S ar(HE6T Benl(panmuiled @)(H&ESLd.

QbHu  opfenr  14-5-1992  prefllL  oldldmasuies GO LU Herer,  SOLSLD
Apsemalie) Qusssdlear Crrésmgdr wHML oFear CFwourhsaicr @sHenLimenewt @
Wp@b ehgeills wLIHDLL  eHULcHldeme. sy  NPsmeliel  QuisssSerflen
CorésmgEnd, OQFwour@seEsn @bHu  Brilge @HELULT IGHED, SeDUITeRTenLOEEHLWD
Qarrpg oam eSenarellliLgraCol 2 eTerg).

sllfy  psmelie Quéssdaer  @f  FlLUyDOUTET  enbly  ererm
Sdlelsssnanear  srrammseT TaeilssSab eugelpsseildans. 5P  orsE  aThHSS
vCeumy  Selly  pLeugdmsseler  Lwems  @euelwssd  gerg  Ceweumighamer
ASMRGDTS Hlpsssld hdlaiors Qb BDaid. oig s Qpbs Gurer Glauwe
Soemenr  Baw@b Heeprligl eybd, Osrene Qsmiiy srgen eugd el gamenwn NGOp
ausdlaamer Weamhd goUBSHS Camenepd GuTmLGL, SOPsSH0 2 66T o FTeUTETTEET
gpad sarg Gamgu GHsCararaamer enl il Qe wpr pwps CElidpg.

Bl lger  Qeppwnamend, 2 GBIl(Hl Urgsriy wHn  @@HebUUTigaerd &L lgd
STSHSI_ayd, cUET(Penm WHMID Y WSS SHOTFFTIL LTeumod FHSSLe|bd, s8ps ors QB
orflen 2 argienm OFwssms 1967-b < eamh FLLULDDOUTET BLolysmaser (HHULS)
sl gdlen Ep sy MBsmalie Qubsssdamer of UL Liypburer jenoliy erem 1994-
b e C Friger 14-gd prear (psed QFTLIHE Q@ S amHE6ET SaniTenent
Wpl9éss sadl 5@HS eTIRSERLeT 28-1-1994 getm Camflyererg.  @QbSu  spslen
2 arglenm SemwEssd Csl(Hé Oeram_shdlamms HmHHL Y eIaMTESMmeT IblL TS
SlaIuyeTerg).

sllfy  ephsmeliydsaier  BLeugsmaser  @bHwredlear  @enmTETEnDEELD,
@MmeLuT igh@h  2am  cNeeareliug Oseflaurss  Gafldpg. QB B ig e
Qenpureenod@d, Gurg oeLHEGHD  URsD  elemerelds@Gh  euamsuiled, Brilger  Liew
wrflonsealld Quid eumbd Selr ety enwliLssCernh. GHluTe: oybdr wrHlasda
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o etem L6 eumf @GRl BSFMOL(HESEELEID, HFTD  IHosHd 2 6Ter 2 dooLT
SianUGeaCrrEw,  uEpem  brfledsdd oder  LwhsraurdHsCeamHL,  sreglrsHeieTer
Wflellenameundlaerrer Go.Ca.erav.erocll. 2L aid QSTLIL @Meudgl. SeUfsEhsblaaand s
AFCwrasd Qalg eumelang wLEHL rGs gnsarGe LOGoum Fowmsels hlelss
aupglatardlallphg. GBS Briighd@ hHS SfeTey GTEITET el @F GTEILS LO@LD.
cranGeu s elhsamalidseaien Quisssams @@ FLLLLDDUTET enli| eremm, 1967-
b e FLLLpbUTer pLelgsmaser (GHULE sl sdlar S oblelds Cseeuwmer
BLollgsmaser Thds Ceuamiquid @pdu opdler el Curmliurgd.  wrhle  ojpsler
sl aupblD@er euenrumiSsSLILL L eThs0eum(h FLL mSEHD, b LMHwsS6 eTaened@er
LLECL LWETLRSS555655.  pame, sOHY hsmaliasaisa oFanssCor Caéw
oerefled LTS gHUBSSE Fnlg g

Qemenpw  Henouley  sllps e ey sl llflelldd S Qssmsw
Seblyssmer FULULpOUTET enolil el SdleildEs (plgns Hleaneed 2 6TersmayL,
QB s srar Qo BLealgdns T(HHS (Plgd eTelans upLmss Celamly 2 6Terg).

sWlps  &FET, @B Brilger Qenpuramend OHMID @HELLULTLIGN6Ts  HTHSE
Couatimlg. FRISKET CTETETRISEETULD 2 enTTe|HeeTud uearpenn Geuaflliu@sduerereany. GbEw
BT lgel  @Henblurnigh@Ghd  Qapurarans@hd  2am  edamarellsss  gmigw  erhsbleur(m
BLGlgEmas@L, Seufsar  shser Shewwrer  erdilydssamer  CeualliLbhsSwererery.
Qeuejamieysmer Wrdluadls@h  euensulley, 14/5/1994 pse Cgid Qremr(h o, e (HsEhsEE
sOfp elhsmeliel Qussd @@ L LpLUTET el el el ramenr 695&s,
1967 opib e FLLOLDOUTET  pLelgdmasmer (BOLLE sl gdar S erévereils
sl LUy Teuwrer BLalgsamasamer Gopsarerer CouamrhiGwer glps sl 1Curames QbSw
ornss Casl[H&0sreardng'.

English Version--

"The Ministry of Home Affairs, Government of India, New Delhi, in its Notification
No. S.0. 330 (E), dated 14th May 1992, declared the Liberation Tigers of Tamil Eelam as an
‘unlawful association' to prevent violence and spreading of gun culture under the Unlawful
Activities (Prevention) Act, 1967 (Act 37/1967) in pursuance of the request made by the
Government of Tamil Nadu.

Following the Notification issued by the Government of India, the order banning the
Liberation Tigers of Tamil Eelam as an unlawful association will be in force for a period of
the years i.e. from 14th May 1992 to 14th May 1994.

Even after the ban. the objectives and activities of the Liberation Tigers of Tamil
Eelam which were mentioned in the Notification of the Government of India, dated 14th May
1992, have not undergone any change. There is a continuing threat to the sovereignty and
territorial integrity of India on account of the objectives and activities of the Liberation Tigers
of Tamil Eelam.

The materials which formed the basis for declaring the Liberation Tigers of Tamil
Eelam as an unlawful association have not lost any relevance in any manner. Though as a
result of various stringent measures taken by the Government of Tamil Nadu, the Liberation
Tigers of Tamil Eelam has completely lost its supporting base in Tamil Nadu, the facts
remain that the Liberation Tigers of Tamil Eelam has been striving hard to regain its lost base
in Tamil Nadu in order to restore supply/communication channels with the help of
sympathisers in Tamil Nadu, with the sole purpose of fulfilling its nefarious objectives.
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In the interests of the sovereignty and territorial integrity of the Nation, the
maintenance of internal security and the prevention of the spread of gun culture and violence,
the Tamil Nadu Government has requested the Ministry of Home affairs, Government of
India on 28th January, 1994 with necessary supporting materials to continue to impose the
ban on Liberation Tigers of Tamil Eelam under the Unlawful Activities (Prevention) Act,
1967 for a further period of two years with effect from 14th May, 1994. All additional
materials required by the Ministry of Home Affairs, Government of India have also been
furnished by the State Government.

The activities of the Liberation Tigers of Tamil Eelam are clearly intended to bring
about disruption of the sovereignty and territorial integrity of India. From the fact that the
Central Government has, on many occasions, been acknowledging that the Liberation Tigers
of Tamil Eelam, with a view to adversely affect the sovereignty of India and public order, has
been in close touch with many terrorist groups functioning in many states, particularly the
people's War Group naxalites in Andhra Pradesh, the ULFA Organisation in Assam State the
terrorists in Punjab State and secessionists group namely JKLF in Kashmir and has been
distributing arms to them, it is evident how anti Indian the Liberation Tigers of Tamil Eelam
is. Therefore the responsibility to take necessary steps to declare Liberation Tigers of Tamil
Eelam as unlawful association under the Unlawful activities (Prevention Act 1967) rests
wholly with the Government under any State Law will only have its applicability within the
jurisdiction of that State Whereas the threat posed by the Liberation Tigers of Tamil Eelam is
likely to cause great harm at the National level, it is also necessary to emphasize that, today
as matter stand, it is not possible to declare such associations as unlawful under the existing
State Law and that only the Government of India take necessary action.

The people of Tamil Nadu have, more than once, demonstrated their strong feelings
and sentiments for the protection of the sovereignty and territorial integrity of India. They
have expressed strong resentment against any activity which will pose a threat to the
sovereignty and territorial integrity of India. Echoing these feelings and sentiments the Tamil
Nadu Legislative Assembly hereby resolves to request the Government of India to take all
immediate legal steps to ensure that the Liberation Tigers of Tamil Eelam continues to be
declared as an Unlawful Association under the Unlawful Activities (Prevention) Act, 1967
(Act 37/1967) for a further period of two years with effect from 14th May, 1994."

Thiruvalargal V. Thambusamy. D. Palanisamy, Elamvazhuthi, C.K. Tamilarasan, S.
V. Shanmugam and K. Selvaraj took part in the discussion.

The Hon. Chief Minister replied to the debate.
The Resolution was then put to vote of the House and adopted nem con.
XVII. GOVERNMENT MOTIONS

(1) On the 19th March 1994 Hon. Dr. V.R. Nedunchezhiyan. Minister for Finance
(Leader of the House) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 21st
March, 1994 and the House do resolve to transact Government business."

The motion was adopted nem con.
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(2) On the 22nd March, 1994 Hon. Dr. V.R. Nedunchezhiyan' Minister for Finance
(Leader of the House) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 23rd
March 1994 and the House do resolve to transact Government business"™.

The motion was adopted nem con.

(3) On the 30th March, 1994 Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rule which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 31st
March 1994 and the House do resolve to transact Government business."

The motion was adopted nem con.

(4) On the 31st March 1994 Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130 and 132 be suspended and
the Tamil Nadu Appropriation (Vote on Account) Bill, 1994 (L.A. Bill No. 7 of 1994) be
taken up for consideration and passing to-day (31-03-1994) itself:.

The motion was put to vote and carried unanimously.

(5) On the 6th April, 1994 Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 7th April,
1994 and the House do resolve to transact Government business."

The motion was adopted nem con.

(6) Election of Sixteen Members to the Committee on Estimates.

On the 13th April 1994, Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance,
(Leader of the House), moved following motion:-

"That with reference to Rule 195 of the Tamil Nadu Legislative Assembly Rules, this
Assembly do proceed, on a date to be fixed by the Hon. Speaker to elect sixteen Members to
be Members of the Committee on Estimates for the year  1994-95".

The motion was put to VVote and carried.
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(7) Election of Sixteen Members to the Committee on Public Accounts.

On the 13th April, 1994 Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance,
(Leader of the House), moved the following motion:-

"That with reference to Rule 203 of the Tamil Nadu Legislative Assembly Rules, this
Assembly do proceed, on a date to be fixed by the Hon.Speaker, to elect sixteen Members to
be Members of the Committee on Public Accounts for the year 1994-95".

The motion was put vote and carried.

(8) Election of Sixteen members to the Committee on Public undertakings:-

On the 13th April 1994 Hon.Dr. V. R. Nedunchezhiyan, Minister for Finance,
(Leader of the House) moved the following motion:-

"That with reference to Rule 21 of the Tamil Nadu Legislative Assembly Rules, this
Assembly do proceed, on a date to be fixed by the Hon. Speaker, to elect sixteen Members to
be Members of the Committee on Public Undertakings for the year 1994-95".

The motion was put to vote and carried.

(9) Election of Fourteen Members to the Committee of Privileges.

On the 13th April, 1994 Hon.Dr. V. R. Nedunchezhiyan, Minister for Finance, (Leader
of the House) moved the following motion:-

"That with reference to Rule 227 of the Tamil Nadu Legislative Assembly Rules, this
Assembly do proceed, on a date to be fixed by the Hon. Speaker to elect fourteen Members to
be Members of the Committee of Privileges for the financial year 1994-95".

The motion was put to vote and carried.

(10) On the 18th April 1994 Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance,
(Leader of the House) moved the following motion --

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 19th
April, 1994 and House do resolve to transact Government business."

The motion was adopted nem con.

(11) On the 29th April 1994 Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for 'Questions and Answers' be suspended on 30th
April 1994 and the House do resolve to transact Government business."

The motion was adopted nem con.
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(12) On the 30th April 1994, Hon. Dr. V. R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That the Report of the Committee of Privileges on 'DINAKARAN' presented to the
House on 30th April 1994 be taken into consideration under Rule 229 (b) of the Tamil Nadu
Legislative Assembly Rules and that this House agrees with the recommendation contained in
the Report under Rule 229 (d) of the Tamil Nadu Legislative Assembly Rules™.

The motion was put to vote and adopted.

(13) On the 2nd May, 1994, Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance,
(Leader of the House), moved the following motion:-

"That this House to-day (2nd May 1994) rescind the motion agreeing to the
recommendations contained in the Report the Committee of Privileges on the ' DINAKARAN'
Daily presented to the House on 30th April 1994."

The motion was put to vote and adopted nem con.

(14) On the 5th May, 1994, Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:-

"That this House withdraws the decision taken by the House on 2nd May 1994 to
rescind the recommendation contained in the Report of the Committee of Privileges that the
news Editor of Dinakaran be awarded a simple imprisonment of one week and which had
been agreed to by the House earlier and that the editor be awarded a simple imprisonment for
a week".

Thiruvalargal G. Palanisamy, V. Thambusamy. S. Daniel Raj and N. Panneerselvam
took part in the discussion. The Hon. Leader of the House replied to the debate. Thereafter
the motion was put to vote and carried.

(15) On the 5th May, 1994, Dr. V. R. Nedunchezhiyan, Minister for Finance (Leader
of the House) moved the following motion:-

"That under Rule 25 (1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine-die".

The motion was put to vote and carried nem con.
XVIII. PRIVILEGE MATTERS
On the 26th April, 1994, Thirumathi Zeenath Sheriffudeen raised a matter of privilege
under Rule 220 of the Assembly Rules that Thiruvalargal S. Balakrishnan, S. Peter Alphonse

and S. Pannerselvam have used abusive language against her and also tried to assault her in
the lobby as she was leaving the House.
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Hon. Speaker said that there was a prima facie case of breach of privilege in the
incident and therefore suo motu referred the matter under Rule 226 of the Assembly Rules to
the Committee of Privileges for examination and report.

XIX. ANNOUNCEMENTS

(1) On the 21st March, 1994, Hon. Speaker informed the House about the interim stay
granted by the Madras High Court on 21st March, 1994 on the Writ Appeal filed by Thiru. S.
Ramachandran, M.L.A., challenging the ruling of the Hon. Speaker treating the Member as
an ' Unattached' Member in the House.

(2) On the 5th April, 1994, Hon. Speaker announced in the House that he had
received the following message from the Commissioner of Police, Madras.

"Thiru. R. Thamaraikani, M.L.A., (Independent Srivilliputtur Constituency) was
arrested on 4th April 1994 at 23.30 hrs. at Government Estate, Madras-2 in D.7 Government
Estate Police Station Crime No0.23/94 under Section 448, 341, 337, 324 and 307 I.P.C.
registered on the complaint of Thiru K.S. Rajagopal, Manager, Tamil Nadu Legislative
Congress Party Office against him. He was produced brfore the Chief Metropolitan
Magistrate, Egmore to-day at 6.00 hrs. with a request to remand him to judicial custody
pending further investigation in the case. The Chief-Metropolitan Magistrate ordered to keep
him in judicial remand till 19th April 1994. Accordingly he was lodged at Madras Central
Prison at 7.00 hrs."

(3) On the 8th April, 1994, Hon. Speaker announced in the House that he had
received the following message from the Superintendent, Central Prison, Madras:-

"erpby  Bleugy  QuEppsr  pHeur  BAHwern HubsmeTLer  snlgul  SDenenTL]
usdrsder Cuflev, Hm. srwerssed, Flrwem o puber Hopulelmbg 841994 (@ern)
Wpuse 1-30 weafll yemelledr elHene GewwtiLrg".

(4) On the 13th April, 1994, Hon. Speaker announced in the House about the changes
in the programme of the Assembly as per the decision taken by the Business Advisory
Committee.

(5) On the 19th April, 1994, Hon. Speaker announced the House about the changes in
the programme of the Assembly as per the decision taken by the Business Advisory
Committee.

(6) On the 5th May, 1994, Honourable Speaker announced in the House that he was
issuing a warrant to arrest the Editor of the Tamil Daily "Dinakaran™ Thiru A. Muthupandian
and lodge him in the Central Prison following the latest decision of the House reversing the
earlier move to drop the issue.

He also announced that notices sent by the Madras High Court in the case filed by the
Editor of the Tamil daily "DINAKARAN?” to the Speaker, Deputy Speaker as Chairman of
the Committee of Privileges and the Secretary, Legislative Assembly, would be ignored
Privileges and the Secretary, Legislative Assembly would be ignored in keeping with the
tradition of the Sovereignty of the Legislature, as the Assembly could not subject itself to the
jurisdiction of the Court.
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XX ELECTIONS TO THE STATUTORY BODIES

(1) On the 6th April, 1994, Hon. Speaker announced that the following Members have
been duly elected to the Senate of the Tamil Nadu Dr. M.G.R. Medical University:

1. Dr. J. Parandhaman,
2. Thiru D. Sudarsanam.

(2) On the 5th May, 1994, Hon. Speaker announced that the following Member has
been duly elected to the Board of Management of Tamil Nadu Veternary and Animal Science
University:

Dr. V. Purushothaman.

XXI. NAMING AND WITHDRAWAL OF MEMBERS

(1) On the 17th March, 1994, Hon. Speaker named Thiru C. Gnanasekaran and Thiru
A. Sampath for obstructing the proceedings of the House and asked them to withdraw from
the House. When they refused to do so, the Marshal was called in and the Members were
evicted out of the House.

(2) On the 21st March 1994, Hon. Speaker named Thiru S. Thirunavukkarasu for
disobeying the chair and asked him to withdraw from the House. When he refused to do so,
the Marshal was called in and the Member was removed from the House.

(3) On the 30th March, 1994, Hon. Speaker named Thiru S.R. Balasubramoniyan,
Leader of the Opposition, Thiru P.R.S. Venkatesan, Thiru S. Peter Alphonse and other
members of the Indian National Congress present in the House at that time and asked them to
withdraw from the House for consistently interrupting the proceedings of the House. When
they refused to do so, the Marshal and the Watch and Ward were called in and the Members
were removed from the House.

On the same day, Hon. Speaker also named Thiru S. Thirunavukkarasu for denying
the chair and asked him to withdraw from the House. When he refused to do so, the Marshal
was called in and the Member was removed from the House. Hon. Speaker then announced
that though Thiru S. Thirunavukkarasu has been named twice in this session, he is allowing
the Member to attend the proceedings as a gesture of magnanimity,

(4) On the 11th April, 1994, Hon. Speaker named Thiru S. Peter Alphonse and asked
him to withdraw from the House for his misbehaviour in the House, The Member accordingly
withdrawn from the House. Thereafter, the Hon. Speaker announced that as the member was
named for the second time in the same session he should abstain from participating for the
remainder of the session under Rule 120 of the Tamil Nadu Legislative Assembly Rules.

On the same day, Hon. Speaker also named Thiru Elamvazhuthi for obstructing the
proceedings of the House and asked him to withdraw from the House, when he refused to do
so, the Marshal was called in and the Member was whisked away from the House.
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(5) On the 22nd April, 1994. Hon. Speaker named Thiru R. Thamaraikkani for
shouting and interrupting the proceedings of the House and asked him to withdraw from the
House, when he refused to do so, the Marshal was called in and the Member was whisked
away from the House.

(6) On the 25th April, 1994, Hon. Speaker named Thiru Elamvazhuthi for
continuously defying the chair and asked him to withdraw from the House. When the
member refused to do so, the Marshal was called in and the member was evicted from the
House. Thereafter the Hon. Speaker announced that as Thiru Elamvazhuthi was named for
the second time in the same session, he should abstain himself for the remainder of the
session under Rule 120 of the Tamil Nadu Legislative Assembly Rules.

(7) On the 25th April, 1994, Hon. Speaker named Thiru S. Thirunavukkarasu and
asked him to withdraw from the House for continuously obstructing the proceedings of the
House. When the Member refused to do so, the Marshal was called in and the Member was
evicted out of the House. Thereafter, the Hon. Speaker announced that as Thiru S.
Thirunavukkarasu was named for the third time in the same session, he should abstain
himself for the remainder of the session under Rule 120 of the Tamil Nadu Legislative
Assembly Rules.

(8) On the 27th April, 1994, Hon. Speaker named Thiru C. Swaminathan for
disturbing the proceedings of the House and asked him to withdraw from the House. When
he refused to do so, the Marshal was called in and the Member was evicted out of the House.

(9) On the 28th April, 1994, Hon. Speaker named Thiru P.V. Rajendiran for
interrupting the proceedings and disregarding the chair and asked him to withdraw from the
House. When he refused to do so, the Marshal was called in and the Member was removed
from the House.

(10) On the 2nd May, 1994, Hon. Speaker named Thiru C. Swaminathan for
obstructing the proceedings of the House and asked him to withdraw from the House. When
he refused to do so, the Marshal was called in and the Member was removed from the House.
Thereafter, the Hon. Speaker announced that as the Member was named from second time in
the same session he would absent himself for the remainder of the session under Rule 120 of
the Tamil Nadu Legislative Assembly Rules.

XXII. FELICITATION

On the 27th April, 1994, the Hon. Speaker extended a warn and hearty welcome on
behalf of the House to Honourable Thiru Yudhisthir Das, Speaker, Orissa Legislative
Assembly who was then witnessing the Proceedings of the House from the Speaker's Gallery.
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XXII. CONSTITUTION OF COMMITTEES

The following Committees were constituted for the year 1994-95 on the dates noted
against each:

1. Committee on Estimates 5th May 1994
2. Committee on Public Accounts Do.

3. Committee on Public Undertakings Do.

4. Committee of Privileges 5th May 1994
5. Business Advisory Committee 13th June 1994
6. Committee on Rules Do.

7. Committee on Delegated Legislation Do.

8. House Committee Do.

9. Committee on Government Assurances Do.

10. Committee on Petitions Do.

11. Library Committee Do.

12. Committee on Papers Laid on the Table Do.

The names of Members of the above Committees are given in Appendix.

XXIV. PRESENTATION OF COMMITTEE REPORTS.

134 Reports were presented to the House by the various Committees of the House as
detailed below:

SI. No. Name of Reports Date of Presentation.

1) (2) (3)

1. One hundred and Forty-eighth Report of the Committee ~ 19th March 1994,
on Public Undertakings.

2. One hundred and Forty-Ninth Report of the Committee Do.
on Public Undertakings.

3. One hundred and Fiftieth Report of the Committee on Do.
Public Undertakings.

4. One hundred and Fifty-First Report of the Committee on Do.
Public Undertakings.

5. One hundred and Fifty-Second Report of the Committee Do.
on Public Undertakings.

6. Thirty-Eighth Report of the Committee on Papers Laid 25th March 1994
on the Table.

7. Thirty-Ninth Report of the Committee on Papers Laid on Do.
the Table.

8. One Hundred and Nineteenth Report of the Committee 28th March 1994
on Public Accounts.
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Serial Name of Reports Date of Presentation.
No. 3)
1) )
9. One Hundred and Twentieth Report of the Committee on Do.

Public Accounts.

10.  One Hundred and Twenty-First Report of the Committee Do.
on Public Accounts

11.  One Hundred and Fifty-Third Report of the Committee on 29th March 1994
Public Undertakings

12. One Hundred and Fifty-Fourth Report of the Committee on Do.
Public Undertakings.

13.  Fourteenth Report of the Committee on Estimates. 31st March 1994

14.  Fortieth Report of the Committee on Papers Laid on the 6th April 1994
Table.

15.  Forty-First Report of the Committee on Papers Laid on the Do.
Table.

16.  One Hundred and Fifty-Fifth Report of the Committee on 7th April 1994
Public Undertakings.

17. One Hundred and Fifty-Sixth Report of the Committee on Do.
Public Accounts.

18.  One Hundred and Fifty-Seventh Report of the Committee Do.
on Public Undertakings

19. One Hundred and Twenty-Second Report of the 13th April 1994.
Committee on Public Accounts.

20.  One hundred and Twenty-third Report of the Committee Do.
on Public Accounts.

21.  One Hundred and Twenty-fourth Report of the Committee Do.
on Public Accounts.

22.  One Hundred and Twenty-fifth Report of the Committee Do.
on Public Accounts.

23.  Forty-Second Report the Committee on Papers Laid on the Do.
Table.
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Serial Name of Reports Date of Presentation.
No. 3
1) @)
24.  Forty-Third Report of the Committee on Papers Laid on Do.
the Table.
25.  Forty-Fourth Report of the Committee on Papers Laid on Do.
the Table.
26.  Forty-Fifth Report of the Committee on Papers Laid on the Do.
Table.
27.  Twenty-Second Report of the Committee on Petitions. 19th April 1994
28.  Twenty-Third Report of the Committee on Petitions. Do.

29.  One Hundred and Fifty-Eighth Report of the Committee on 21st April 1994
Public Undertakings.

30.  One Hundred and Fifty-Ninth Report of the Committee on Do.
Public Undertakings.

31. One Hundred and Sixtieth Report of the Committee on Do.
Public Undertakings.

32.  One Hundred and Sixty-First Report of the Committee on Do.
Public Undertakings.

33.  One Hundred and Sixty-Second Report of the Committee Do.
on Public Undertakings.

34.  Twenty-Fourth Report of the Committee on Petitions. 22nd April, 1994

35.  Twenty-Fifth Report of the Committee on Petitions. Do.

36.  Twenty-Sixth Report of the Committee on Petitions. Do.

37. Eleventh Report of the Committee on Government 26th April 1994.
Assurances.

38.  One Hundred and Sixty-Third Report of the Committee on 27th April 1994.
Public Undertakings.

39.  One Hundred and Sixty-Fourth Report of the Committee Do.
on Public Undertakings.
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Serial Name of Reports Date of Presentation.
No. 3)
1) @)

40.  One Hundred and Sixty-Fifth Report of the Committee on Do.
Public Undertakings.

41.  One Hundred and Sixty-Sixth Report of the Committee on Do.
Public Undertakings.

42.  One Hundred and Sixty-Seventh Report of the Committee Do.
on Public Undertakings.

43.  Ninth Report of the Committee on Delegated Legislation Do.

44,  Twelfth Report of the Committee on Government Do.
Assurances.

45.  Thirteenth Report of the Committee on Government 28th April 1994.
Assurances.

46.  One Hundred and Twenty-Sixth Report of the Committee 29th April 1994.
on Public Accounts.

47.  One Hundred and Twenty-Seventh Report of the Do.
Committee on Public Accounts.

48.  One Hundred and Twenty-Eighth Report of the Committee Do.
on Public Accounts.

49.  One Hundred and Twenty-Ninth Report of the Committee Do.
on Public Accounts.

50. One Hundred and Thirtieth Report of the Committee on 29th April 1994
Public Accounts.

51.  Report of the Committee of Privileges. 30th April 1994

52.  One Hundred and Sixty-Eighth Report of the Committee Do.
on Public Undertakings.

53.  One Hundred and Sixty-Ninth Report of the Committee on Do.
Public Undertakings.

54.  One Hundred and Seventieth Report of the Committee on Do.
Public Undertakings.
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Serial Name of Reports Date of Presentation.

No. (3)

1) )

55.  One Hundred and Seventy-First Report of the Committee Do.
on Public Undertakings.

56. One Hundred and Seventy-Second Report of the Do.
Committee on Public Undertakings.

57.  Fourteenth Report of the Committee on Government Do.
Assurances.

58.  One Hundred and Seventy-Third Report of the Committee 2nd May 1994
on Public Undertakings.

59.  One Hundred and Seventy-Fourth Report of the Committee Do.
on Public Undertakings.

60. One Hundred and Seventy-Fifth Report of the Committee Do.
on Public Undertakings.

61. One Hundred and Seventy-Sixth Report of the Committee 2nd May 1994
on Public Undertakings.

62. One Hundred and Seventy-Seventh Report of the Do.
Committee on Public Undertakings.

63.  One Hundred and Seventy-Eighth Report of the Committee Do.
on Public Undertakings.

64.  One Hundred and Seventy-Ninth Report of the Committee Do.
on Public Undertakings.

65. One Hundred and Eightieth Report of the Committee on Do.
Public Undertakings.

66.  One Hundred and Eighty-First Report of the Committee on Do.
Public Undertakings.

67.  One Hundred and Eighty-Second Report of the Committee Do.
on Public Undertakings.

68. One Hundred and Eighty-Third Report of the Committee Do.
on Public Undertakings.

69.  One Hundred and Eighty-Fourth Report of the Committee Do.
on Public Undertakings.




37

Serial Name of Reports Date of Presentation.
No. 3)
1) @)

70.  One Hundred and Eighty-Fifth Report of the Committee on Do.
Public Undertakings.

71.  One Hundred and Eighty-Sixth Report of the Committee Do.
on Public Undertakings.

72.  One Hundred and Eighty-Seventh Report of the Committee Do.
on Public Undertakings.

73.  One Hundred and Eighty-Eighth Report of the Committee Do.
on Public Undertakings.

74.  One Hundred and Eighty-Ninth Report of the Committee Do.
on Public Undertakings.

75.  One Hundred and Ninetieth Report of the Committee on 2nd May 1994.
Public Undertakings.

76.  One Hundred and Ninety-First Report of the Committee on Do.
Public Undertakings.

77.  Fifteenth Report of the Committee on Government Do.
Assurances.

78.  One Hundred and Thirty-First to One Hundred and Forty- 3rd May, 1994
Second Reports of the Committee on Public Accounts (12
Reports).

79.  One Hundred and Ninety-Second to Two Hundred and Do.
Nineteen Reports of the Committee on Public
Undertakings (29 Reports).

80.  Sixteenth Report of the Committee on Government Do.
Assurances.

81.  Seventeenth Report of the Committee on Government Do.
Assurances.

82.  Eighteenth Report of the Committee on Government Do.
Assurances.

83.  Nineteenth Report of the Committee on Government Do.

Assurances.




38

Serial Name of Reports Date of Presentation.
No. 3)
1) )
84.  Fifteenth Report of the Committee on Estimates. 4th May 1994,
85.  Sixteenth Report of the Committee on Estimates. Do.
86.  One Hundred and Forty-Third Report of the Committee on Do.

Public Accounts.

87.  One Hundred and Forty-Fourth Report of the Committee Do.
on Public Accounts.

88.  One Hundred and Forty-Fifth Report of the Committee on Do.
Public Accounts.

89.  One Hundred and Forty-Sixth Report of the Committee on 4th May 1994
Public Accounts.

90. Tenth Report of the Committee on Delegated Legislation. Do.
91. Twentieth Report of the Committee on Government Do.
Assurances.

92.  One Hundred and Forty-Seventh Report of the Committee 5th May 1994.
on Public Accounts.

93.  One Hundred and Forty-Eighth Report of the Committee Do.
on Public Accounts.

94. Eleventh Report of the Committee on Delegated Do.
Legislation.

95. Twelfth Report of the Committee on Delegated Do.
Legislation.

96.  Thirteenth Report of the Committee on Delegated Do.
Legislation.

XXV. PAPERS LAID ON THE TABLE OF THE HOUSE

During the period, 356 papers were laid on the Table of the House the details of
which are given below:-

A. Statutory Rules and Orders 120

B. Reports, Notifications and others Papers 236

Total 56
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ANNEXURE

Demand Number and Name.

Date of Discussion

34 Civil Supplies

4th April 1994

18 Medical
19 Public Health

5th April 1994

11 District Administration

1 Land Revenue Department
5 Stamp-Administration

6 Registration

40 Relief on Account of Natural Calamities.
43 Stationery and Printing

45 Compensation and Assignment

6th April 1994
7th April 1994 (Reply)

3 Motor Vehicles Acts-Administration

39 Road Transport Services and Shipping

57 Capital Outlay on Road Transport
Services and Shipping.

7th April, 1994

32 Housing Morning
33 Urban Development 8th April 1994
25 Handlooms and Textiles Evening

35 Irrigation

36 Public Works - Buildings

37 Public Works-Establishment and Tools
and plant

38 Roads and Bridges

54 Capital Outlay on Irrigation

55 Capital Outlay on Public Works-Buildings
56 Capital Outlay on Roads and Bridges.

11th April 1994

13 Administration of Justice
14 Jails

13th April, 1994

17 Education
51 Tamil Development-Culture

18th April, 1994
19th April, 1994 (Reply)
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Demand Number and Name. Date of Discussion
20 Agriculture
52 Capital Outlay on Agriculture Morning and Evening
10 Milk Supply Schemes 20th April, 1994
22 Animal Husbandry
2 State Excise Department 21st April, 1994
15 Police 22nd April, 1994
16 Fire Services 25th April, 1994 (Reply)
29 Social Welfare Morning 25th April, 1994
30 Welfare of the Scheduled Tribes and | Evening 25th April, 1994
Castes, etc.
27 Rural Development Morning
48 Water Supply Morning
49 Municipal Administration 26th April, 1994
44 Forest Department
58 Capital Outlay on Forest Evening
4 General Sales Tax and other Taxes Morning
and Duties-Administrations
27th April, 1994
12 Administration of the Tamil Nadu Evening
Hindu Religious and
Charitable Endowments, Act, 1959.
47 Rural Industries Morning
59 Capital Outlay on Rural Industries.
28th April, 1994
24 Industries Evening
53 Capital Outlay on Industries Development
26 Khadi and Village Industries
46 Information and Films Technology Morning
50 Tourism
29th April, 1994
21 Fisheries Evening
31 Welfare of the Backward Classes,
Most Backward Classes and
Denotified Communities.
23 Co-operation Morning
30th April, 1994
28 Labour including Factories. Evening
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Demand Number and Name. Date of Discussion

9 Head of State, Ministers and Head
Quarters Staff
7 State Legislature
8 Elections 2nd May, 1994
41 Pensions and other Retirement Benefits.
42 Miscellaneous
60 Miscellaneous Capital Outlay
61Loans and Advances by the
State Government.
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APPENDIX

COMMITTEE ON ESTIMATES
(Constituted on the 5th May 1994)

Thirumathi K. Maria - Mul - Aasia

Hon. Dr. V.R. Nedunchezhiyan,
Minister for Finance (Ex-officio)

Thiru K. Selvaraj, Chairman,
Committee on Public Accounts (Ex-officio)

Thiru R. Eramanathan, Chairman,
Committee on Public Undertakings (Ex-officio)

Thiru M.S.M. Ramachandran

Thiru P.V. Rajendran

Dr. M. Karuppuswamy

Thiru S.M. Krishnan

Dr. K. Gopal

Thirumathi R. Shyamala

Thiru V. M. Subramanian

Selvi L. Sulochana

Thiru V. Thambusamy

Thiru R. Palanisamy

Thiru A. Papa Sundaram

Thiru V. Periyasamy

Thirumathi V. G. Manimegalai

Thiru K. A. Manoharan

Thiru D. Veliah.
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COMMITTEE ON PUBLIC ACCOUNTS
(Constituted the 5th May, 1994)

Thiru K. Selvaraj

Hon. Dr. V. R. Nedunchezhian,
Minister for Finance (Ex-officio)

Thirumathi K. Mariya-Mul-Aasia (Ex-officio)

Thiru R. Eramanathan (Ex-officio)

Dr. M. Ammamuthu Pillai

Thirumathi K. M. Kalaiselvi

Thiru Kanchi Panneerselvam

Dr. M. Kalirajan

Dr. V. Saroja

Thiru A.K.C. Sundaravel

Thirumathi S. Sundarambal

Thiru S. Danielraj

Thiru V. Dhandayuthapani

Thiru A. Deivanayagam

Thiru V. Palanisamy

Thiru G. Palanisamy

Dr. S. Manimegalai

Thirumathi Ramani Nallathambi

Dr. A. Sridharan
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COMMITTEE ON PUBLIC UNDERTAKINGS
(Constituted on the 5th May, 1994)

CHAIRMAN
1. Thiru R. Eramanathan
MEMBERS

2. Thirumathi K. Maria-Mul-Aasia,
Chairman, Committee on Estimates (Ex-officio)
3. Thiru K. Selvaraj,
Chairman, Committee on Public Accounts (Ex-officio)
4 Thiru S. Andi Thevar
5. Thiru S. Arumugam
6. Thiru K. R. Ramasamy Ambalan
7 Thirumathi Karpagam Ilango
8. Thiru C. Krishnan
9. Thiru C. Kulandaivelu
10.  Thiru Sanjay Ramasamy
11. Thiru A. T. Chellasamy
12. Thiru T. Sezhian
13. Dr. M. P. Sekar
14. Thiru S. M. Durai
15. Thirumathi B. Nirmala
16.  Thiru P. Ponnusamy
17.  Thiru B. Ranganathan
18.  Thiru S. S. Ramasubbu.
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COMMITTEE OF PRIVILEGES
(Constituted on the 5th May, 1994)

Hon. Thiru S. Gandhirajan (Deputy Speaker)

Hon. Dr. V. R. Nedunchezhiyan, Leader of the House, (Ex-officio)
Thiru S. R. Balasubramoniyan, Leader of the Opposition (Ex-officio)
Thiru O. S. Amarnath

Thiru A. Ekambara Reddy

Thiru P. Kaliyaperumal

Thiru K. Kuppan

Thiru V.P. Chandrasekar

Dr. S. Sundararaj

Thiru C. K. Thamizharasan

Thiru K. Thavasi

Thiru R. Appu Nadesan

Thiru T. Moorthy

Thiru E. Ravikumar

Thiru K. P. Raju

Dr. P. Veerapandiyan

Thiru M. Venkatarama Reddy
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BUSINESS ADVISORY COMMITTEE
(Constituted on the 13th June, 1994)

Hon. Thiru R. Muthiah,
Speaker.

Hon. Dr. J. Jayalalitha,

Chief Minister.

Hon. Dr. V. R. Nedunchezhiyan,
Minister for Finance (Leader of the House).
Hon. Thiru K. A. Krishnasamy,
Minister for Law.

Hon. Thiru S. D. Somasundaram,
Minister for Revenue.

Hon. Thiru S. Muthusamy,
Minister for Health

Hon. Thiru S. Gandhirajan,
Deputy Speaker.

Thiru S. R. Balasubramoniyan,
Leader of the Opposition.

Thiru S. Jayakumar,

Chief Government Whip.

Thiru M. Sundaradoss

Thiru A. Selvarasan

Thiru Elamvazhuthi

Thiru V. Thambusamy

Thiru S. Thirunavukkarasu
Thiru G. Palanisamy

Thiru S. Andi Thevar

Thiru C. K. Thamizharasan
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14.
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47

COMMITTEE ON RULES
(Constituted on the 13th June 1994)

Hon. Thiru R. Muthiah,
Speaker.

Hon. Dr. V. R. Nedunchezhiyan,
Leader of the House.

Hon. Thiru K. A. Krishnasamy,
Minister for Law.

Hon. Prof. K. Ponnusamy,
Minister for Education.

Hon. Thiru S. Gandhirajan,
Deputy Speaker.

Thiru S. R. Balasubramoniyan,
Leader of the Opposition.
Thiru S. Jayakumar,

Chief Government, Whip.
Thiru M.M.S. Abul Hassan.
Thiru C. Dhamotharan

Thiru M. Natesan

Thiru R. Palanisamy

Thiru R. P. Paramasivam

Dr. J. Parandhaman

Thiru Polur Varadhan

Dr. V. Purushothaman

Thiru S. Ramachandran

Thiru R. Singaram
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COMMITTEE ON DELEGATED LESGISLATION
(Constituted on the 13th June 1994)

Hon. Thiru S. Gandhirajan, Deputy Speaker

Thiru J. Balagangadharan

Thiru K. Balasubramanian

Dr. (Thirumathi) Beatrix D' Souza
Thiru K. Dharmalingam

Thiru K. S. Duraimurugan
Thiru K.P. Manivasagam

Thiru K.P.Munuswamy

Thiru A. Pauliah

Thiru S. Puratchimani

Thiru K. V. V. Rajamanickam
Dr. (Thirumathi) M. Seeniamma
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HOUSE COMMITTEE
(Constituted on the 13th June 1994)

Hon. Thiru S. Gandhirajan, Deputy Speaker.

Thiru R. Kodimari

Dr. D. Kumaradas

Thiru C. Manickam

Thiru R. Murugaiahpandian
Thiru N. Panneerselvam

Thiru M. Poorasamy

Thiru N. R. Rajendiran

Thiru H. M. Raju

Thiru O. R. Ramachandran
Thiru C. Ramaswami

Thiru K. Rasan Babu alias Thanigai Babu
Thirumathi D. Sakkubai Devaraj
Thirumathi A. T. Saraswathi
Thirumathi P. Saraswathi

Thiru S. Shanmuganathan

Thiru K. Singaram

Thiru M. Venkatarama Reddy
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COMMITTEE OF GOVERNMENT ASSURANCES
(Constituted on the 13th June 1994)

Thiru K.K. Chinnappan

Thiru K. Arjunan

Thiru A. Arivalagan
Thiru S. Asaimani

Thiru T. K. Radhakrishnan
Dr. E. Ramakrishnan
Thiru V. Kannan

Thiru Singai Govindarasu
Thiru M. Sundarasami
Thiru A. Chelladurai
Thiru N. S. Palanisamy
Dr. Jaison Jacob
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COMMITTEE ON PETITIONS
(Constituted on 13th June 1994)

CHAIRMAN

1. Thiru S. Jayakumar
Chief Govt. Whip

MEMBERS:

Thiru M. Dhanapal

Thiru A. Subburathinam
Thiru K.V.S. Mohanan
Thiru J. Panneerselvam
Thiru N.R. Sivapathy
Thirumathi K. Palaniammal
Thiru P. Periasamy
Thirumathi J. Logambal
Dr. M. Moses

Thiru S. V. Shanmugam
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LIBRARY COMMITTEE
(Constituted on the 13th June, 1994)

Hon. Thiru R. Muthiah, Speaker.

Thiru K. Srinivasan

Selvi G. Malliga

Thiru S. X. Rajamannar
Thiru V. K. Chinnasamy
Thiru K. Munivenkatappan
Thiru T. Sathiah

Thiru V. K. Lakshmanan
Thiru H. M. Raju

Thiru A. Selvarasan
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COMMITTEE ON PAPERS LAID ON THE TABLE
(Constituted on the 13th June 1994)

CHAIRPERSON:
1. Thirumathi Zeenath Sheriffudeen
MEMBERS:

Thiru S. Anbalagan

Thiru M. Andi Ambalam
Dr. S. Arokiyasamy

Thiru Elamvazhuthi
Thirumathi N. Kanagavalli
Thiru M. Govindaraju
Thiru K. Chinnasamy
Thiru A. K. Srinivasan
Thiru K. Thangamuthu
Thiru V. Balasubramanian
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